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preparations and excellent  arrange-
menis made lor the Conference by the
Government of Yugoslavia, which con-
tributed a great deal 1to its success.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Speaker, Sir...
SHRI MALLIKARJUN (Medak):

Sir, one question 1 would like to
ask....

MR. SPEAKER: No questions. It
cannot be done, We shall try to have
a debate on foreign affairs,

SHRI HARI VISHNU KAMATH:
No debate, Sir. I would like to ask
whether all the countries represcnted
at the Conference were genuincly
non-aligned. . ..

MR. SPEAKER: That is not rele-
vant,

SHRI MALLIKARJUN: I wani to
ask. ...

MR, SPEAKER: This is not a de-
bate. 1 have not allowed his ques-
tion also. ;

Now we come lo the Legislalive Bu-
-8iness,

CONSTITUTION {FORTY-SIXTH
AMENDMENT) BILL*

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): Sir
I beg to move lor leave tg introduce
a Bill further to amend the Constitu-
tion of India.

MR. SPEAKER: Ti.c questica is:
“That leave be granted to intro-

duce a Bil! further to amend the

Constitution of India.”

The motion was adopted.

SHR! DHANIK LAL MANDAL: Sir,
I introduce the Bill
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DELHI POLICE BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): 1
beg to move for leave to introduce
a Bill to amend and consoiidate the
law relating to the regulation of the
police in the Union Territory af Delhi.

MR. SPEAKER: Motion moved:

“Thai leave be granted to intro-
duce a Biil to amend and consoli-
date the law relating to the regula-
tion of the police in the Union Ter-
ritory of Delhi”

Mrs. Parvathi Krishnan. You want-
ed to oppose.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, 1 rise to
oppose introduction of this Bill be-
cause ] consider it to be totally
premature. The gquestion gf a fuil-
fledgeqd elected Assembly for Delhi,
which  has been  accepted in
principle, is at the moment under
active consideration and discussion. In
the absence of a demaocratically eleci-
ed full-fledged Assembly, creation
of a Police Commissioner as envisaged
in this Bili will only add to the mui-
tiplicily of authorities, and the expe-
rience of the E'mergency period—the
misuse of authority during that pe-
riod and the Emergency excesses—has
shown how very important it is that
we should have n proper democratic
set-up even in relation to the police
and the burcaueracy. This Bill is go-
ing to introduce a  palice set-up
which will be outside the democratic
set-up that is envisaged fur Delhi
Therefore, T consider it to be totally
premature, It will lead to the crea-
tion of a dual authority, the civil on
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the one hand and the Police on the
other. Therefore, there will be no
democratic conirol of electeq ropro-
sentatives of Delhi over the Palice as
it should exist under a State Assems-
bly. Therefore, apart from the func-
tions that are there in this Bill, cer-
tain functions at present vesled with
the  Delhi Municipal Corporation,
even lhose functions are sought to be
taken aweorr, which meors inmrars
even intg the c¢xisting demorr=tie
structure, That is why I vehemantly
oppose the introduction of this BEill
because instead of increasing the de-
moeratic control it ig going to  de-
crease democratic control....

13.00 hrs.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I want to raise a point
of order.

MR. SPEAKER: Where is a point
of order in these things?

SHRI KANWAR LAL GUPTA: You
kindly give me a minute....

SHRIMATI PARVATHI KRISH-

NAN: After 1 finish.

Sir, to-day the Jaw and order situa-
tion in Delhi ng doubt is a matter
of grave concern and we are all very
much exercised over it, but this js no
solution to it, What I would beg of
the Minister is: let him not introduce
this Bill. but with all speed, let him
bring in a comprehensive Bill to give
Delhi full statehood within which the
Police set up will funetion.

SHRI KANWAR LAL GUFTA:
There is what is called the Delhi Ad-
ministration Act according to  which
all Bills relating to Delhi must go
through the Metropolitan Council....
(Interruptions) Ewven this Bill was
also referred to the Metropolitan
Council and the Metropolitan Council
set up a Select Committee. ...

MR, SPEAKER: What is your point
of order? Under the garb of a point

of order, you want to make a speech.
There is no point of order.

SHRI KANWAR LAL GUPTA: My
submission is that the report of the
Select Committee of the Delhi Metro-
politan Counecil iz with the Govern-
ment and this Bi'l is different from
what has been suggested there by the
Delhi Administration.

MR. SPEAKER: It is not a point
of order. How a thing should be done
one way or the other is not a point
of order,

SHRI KANWAR LAL GUPTA: My
submission is, the report of the Delhi
Administration, .. .

MR SPEAKER: Please, it is not
a point of order.

Now, the question is:

“That leave be granted to intro-
duce a Bill to amend and consoli-
date the law relating te the regula-
tion of the police in the Union Ter-
rilory of Delhi”

The motion was adopted,

SHRI DHANIK LAL MANDAL: I
introduce the Bill,
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MR. SPEAKER: Now, shall we sit
for five minutes more and finish these
things so that the afternoon is com-
pletely left for the discussion of the
Shah Commission reports?

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: Now, Mr. Dhanik
Lal Mandal—Item 11.

PROF. P. G. MAVALANKAR:
Sir, he is supposed to do a hat-trick
to-day.



